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poratiOn in each major sector of in-
dustry should be aet up. For the coal 
Industn' (including lignite), the set-
ting up of a "Coal and Lignite Cor-
poration", coveriong National Coal 
Development Corporation and NeyveU 
Lignite Corporation has been recom-
mended. The Report is under the 
consideration of the Government. 
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Trade UniODS In Steel Plants 

·13. SHRI S. M. BANERJEE: Will 
tne Minister of sTEEL, MINES AND 
METALS be pleased to state: 

(a) whether the multiplicity of 
trade Unions in the steel plants and 
other projects under his Ministry iI 
one of the main causes for industrial 
UIll'eft; 

(b) if so, whether the policy of 
having One Union is proposed to be 
adopted; and 

(c) if so, whether orders have been 
issued in this regard? 




